IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH

0O.A. No. 351/9:

4

DATE OF DECISION _ 17/8/1993

Sshri Harigovind Ramprit Bhagat Petitioner

Mre.BsBesGogia Advocate for the Petitioner(s)
Versus
Union of India & 'rs. Respondent
Mr.Akil Kureshi Advocate for the Respondent(s)
CORAM :
The Hon’ble Mr. N<.B.Patel ; $ Vice Chairman
The Hon’ble Mr. VeRadhakrishnan ¢ Administrative Member

1. Whether Reporters of local papers may be allowed to see the Judgement ¢

2. To be referred to the Reporter or not ¢

3. Whether their Lordships wish to see the fair copy of the Judgement ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?




Harigovind Ramprit Bhagat,

Working under Sub-Divisional Otticer,

Telegraph, Telephone Office,

Near Delhi Gate,

Palanpure. s Applicant
(Mavocate s Mr.B.B.Gogia)

Versus

1. Union of India
Throughs Secretary,
Department ot Telecommunication,
Government of India,
Sanchar Bhavan,
New Delhlc

2¢ District Engineer Telecom,
Telephone Ottice,
Delhi Gate,
Palanpur.

3+ Sub%Divisional Otticer (Telegraph)
Telephone Otftice,
Delhi Gate,
Palanpurs.

4. District Bngineer Telegraph,
Telephone Ottice,
Near Alankar Cinema, }
Surendranagare ¢ Respondents

(Advocates Mr.2kil Kureshi)
ORAL JUDGMENT

0.A.351/93

Dates 8/1993

Per: Hon'ble Mr. NeB.Patel $ Vice Chairman

As suggested by the learned advocates, the
respondents are directed to t?e&%h copy of the present
application served on them}as the applicant’s appresent=-
ation and to take decision thereon as to regmlarisation
of the services ot the applicant latest by 30th October,
1993. The respoments are turther directedN.oot to
terminate the services of the applicant till they decide
the representation ot the applicant and tor a period
of 10 days trom the date or the communication of the
decision tc the applicante It will be open to the
applicant to make a supplementary representation within
two weeks tromi:odaylif he so chooses/and[%he applicant
makel such a supplementary representation within the said

period, the respondents shall also take . into consideration

.02..




*

such supplementary representation alongwith the copy

aly-true
of the application directed)to be treated as

representatione.
-
(VeRadhakrishnan) (N :;Pate 1)
Memwber (a) Vice /Chairman

aebe.



CENIRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH
AHMEDABAD ..
Application No. _m@/36i [930 . o of 199
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Certified that no further action is required to be taken
and the case is ift for consignment to the Record Room (Decided).

Dated 3 @ a"/o,}; g3

,_I’L.’
Coum,erSLgnLy / \,3-’”\
aw\v‘ o 25(
Sﬁctlon OffidrCourt Officer Sign. of the Dealing ssistant.



L v

SR.NO.

IN THE CENTHAL ASMINISTRATIVAT TRISUNAL

AT AHMEDABAD BINCH

AR

INDEX SHELT

Causi TITLL ,_,_QJ}J 3& :J < 5 I

OF 19

VERSUS

’;; ...‘:-AZX-.',.-_.‘«.—'

ol D&

DESCRIOTION

OF DOCUMaT>

A A —— ] o T

PAGA

e b
1. B liccibion S - N’ 2NN
2 Caul pudgesment —LF losly3. 1.
£
—
o
R { —
!
5 - S
e e
i s e
. SRS S —
!
- . S o s
_— i I -

B DU -
e 5, Vo O A T S s SR SUU R,
T T e+ D B Tl Rt TR St S - o e e —— — - - - “re - -

e g e e . ) SRR SO (L .

[EP—— ST . S -SR-S N S-SR WSO S B i A A T RS 5
— e e

e e e e i 1 B Sonncen . 6 i 1 Bt e ] s SR

T B b W AR e e e a— - - A R A —— ol el 1\ -1P 8 . A Tt S

R —— U S —

e et e 5 i o B et R _— SRS —

ST U A

e A T P R D | A 30 e WD A iR 4 Wsie e e - - e A o Sl il

—- e e e e e . S S—




